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94. Jagan Nath Padhan 

95. Rahash Bewa Smt. 

96. Bhramar Majhi 

97. Chakradhar Das 

98. Khageshwar Panda 

99. Ishwar Biswari 

100. An:aruami Khandayatray 

101. Gl"landramani Rout 

102. Shyamsundr Maharana 

103. Mih,r Godra 

104. Anatha Cas 

105. Chintamani Das 

106. Suna Routa Smt. 

107. Arjun Savichandan 

108. Danda Behera 

109. Arati MangaraJ 

110. Bahabar Naik 

Compensation for Land Acquired in 
Fatehgarh Cantonment 

8446. SHRI KHURSHID ALAM KHAN: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) whether the Government have 
decided to acquire some agricult~.lralland for 

3 

Puri 

Ganjam 

Puri 

Pur; 

Ganjam 

Puri 

Puri 

Pur; 

Pun 

Sundergarh 

Pun 

Puri 

Ganjam 

Pun 

G3njam 

Pur; 

Puri 

army requirement in Fatehgc.rh Cantonment; 

(b) whether the land proposed to be 
acquired belongs to 3ma" and marginal farm-
ers and its acquisition will deprive them of 
their means of livelihood; 

(c) whether a few villages will be af-
fected by the acquisition of this land; 
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(d) if so, whether the rate of compensa-
tion is very meagre and will not be adequate 
for rehabilitating the disptaced farmers; and 

(e) if so, action proposed to pay ade-
quate compensation in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI-
GRAHl): (a) to (e). No decision has been 
taktm to acquire land in Fatehgarh Canton-
ment. However, Military authorities have 
carried out prolimbary identification of about 
1100 acres of l:tnd belonging to 7 villages. If 
any land is acquired compensation will be 
paid to the affected persons as per the 
provisions of the Land Acquisition Act, 1894. 

Theft Cases in New Deihl 

8447. SHRI KATURI NARAYA-
NASWAMY: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of complaints regarding 
thefts received by the North Avenue Police 
Station, New Delhi du~ing 1988 and 1989; 

(b) the number of cases solved and the 
number of persons arrested in respect of 
these cases: 

(c) whether theft cases are increasing 
under North A\·enue Police Station area 
particularly in Member of Parliament and 
offices flatslbungalows in North Avenue, 
South Avenue, Mahadev Road, Dr. Bisham-
bar Das Road, Rakab Ganj Road; etc; and 

(d) if so, the action taken by Govern-
mel'lt to chttCk cases of thefts and crimes in 
the said areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN-

ISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI P. CHIDAMBA-
'1AM): (a) 22 such complaints were received 
during 1988. 17 complaints were received 
during the current year (till 30.4.89). 

(b) Durin{; 1988, 1 theft case was worked 
out and 1 person was arrested, while in 1989 
(upto 30.4.89), 8 ce~es of theft were worked 
out and 23 persons were arrested. 

(c) It has been observed that there is 
some decrease in the theft cases in some 
areas, while there is a slight increase in 
some others. 

(d) In order to check crime, a team of 
officers in plain-clothes and in uniform was 
recently deployed round the clock in the 
affected areas. The team laid traps, organ-
Ised Nakabandies etc. The area is being 
regularly covered by patrolling partiec;. 

Disparity between State and Central 
Government Freedom Fighters Pension 

Rules 

8448. SHRI HUSSAIN DALWAI: Will 
the Minister of HOME AFFAIRS be pieased 
to state: 

(a) whether therE:: IS any disparity in the 
rules under which pensions forfreedom fight-
ers are sanctioned by Union Government 
and those under State Governments; 

(b) if so, the details of disparity in these 
rules; 

(c) the reasons therefor; 

(d) whether ths freedom fighters who 
are denied Central Government pensions 
are put to great loss and harassment while 
following up the work of sanction of State 
Pension; and 

(e) the steps taken to introduce a uni-




